
J&K PCCJammu and Kashmir
Pollution Control Committee

chairmanBTjkspcb@gmail com
mem bersecretaryjkspcb@g mail.com

0191 - 2472881,2476925

Copy to the: -

Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

Consuttant (Judiciat),
Hon'ble NationaI Green Tribuna[, (P.B)
New Dethi.

No. JKPCC/NGT/oA 720-2024t lA t5 j I 016 Dt. l+ -09-2A24.

Sub: - Compliance Report of Jammu & Kashmir Pottution Control
Committee in compliance to Hon'ble National Green Tribunat
directions dated 03-07-2024 passed in OA No. 720 ot 2024 News ltem
titted "Tawi Barrage & River Front Project in Jammu destroying River
inviting Disaster" appearing in Sandrp in dated 11-05-2024.

Sir,

ln comptiance to the Hon'bte NationaI Green Tribunat Order dated 03-07-

2024 passed in OA No. 720 of 2024 News ltem titted "Tawi Barrage & River

Front Project in Jammu destroying River inviting Disaster", the Comptiance

Report of J&K Pottution ControI Committee is submitted herewith.

It is therefore, requested that the Compliance Report may kindty be taken

on record and ptaced before the Hon'bte Nationat Green Tribunat for

consideration.

Yours faithfutty,

Enct: (As above)
(onansrBftffim=
Member Secretary Iz. 9 -

JKPCC, Jammu 4

1 Sh. G.M Kawoosa, Additionat Standing Counset, Supreme Court of lndia

/ Hon'bte NGT New Dethi, for information and necessary action. This is

in reference to Govt. of J&K Order No. 15387-JK(LD) of 2024 Dated 03-

09-2024.
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Before the Hon'ble NationaI Green Tribunal
PrincipaI Bench, New Dethi

IN THE MATTER OF

Originat Apptication No. 720 ol2024

News item titted "Tawi Barrage &

Riverfront Projects in Jammu destroying
river inviting disaster" appearing in
sandrp.in dated 1 1.05.2024.

Compliance Report of Jammu and Kashmir Potlution Controt Committee in

compliance to Hon'ble National Green TribunaI directions dated 03.07.2024

passed in OA No. 72O ol2O24titled News item titled "Tawi Barrage & Riverfront

Projects in Jammu destroying river inviting disaster" appearing in sandrp.in

dared 11,05.2024.

Background:

That the Hon'ble National Green Tribunal was pleased to pass fotlowing

directions vide order dated 03,07.2024 in OA No, 72O I 2O24i-

1 . So far, both the projects Tawi barrage and RFD are incomptete. The projects

have common components supplementing each other but are being built by

different agencies separately without any coordination. Both projects have

undergone changes in design, DPRS and have been facing delays in

execution for long white the construction cost has already crossed Rs. 324

crores including Rs. 131 .53 crore in Tawi barrage and Rs. 194 crores in first

phase of Tawi RFD. Additionally, both projects have suffered ftood damages

and are vulnerable to ftood threats apart from having potential to turn the

ftood into dlsaster.

2. The above matter indicates violation of the provisions of the Environment

Protection Act, 1 986 and the Water (Prevention and Control of Poltution) Act

1974.
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3. The news item raises substantial issue relating to compliance of the

environmental norms and implementation of the provisions of scheduled

enactment.

4. Let notice be issued to the above respondents for filing their response at

Ieast one week before the next date of hearing.

Status Report:

ln compl.iance to the directions of Hon'bte Nationat Green TribunaI dated

03-07-2024 in OA No. 720 of 2024, the Commissioner, Jammu Municipal.

Corporation was requested to provide the status of the fotlowing points vide

this office No. JKPCC lSc./0A-720120241346; 02.08.2024 (Copy enctosed

as Annexure '1'): -

a) Environment ctearance for the Project under EIA Notification, 2006

issued by MoEF&CC, Gol, New Dethi.

b) Consent to Estabtish as required under the Water (Prevention and

Contro[ of Potl.ution) Act 1974 & Air (Prevention and Control of

Pottution) Act 1981.

c) Cteaning of nattahs entering River Tawi & their connectivity with STP

at Bhagwati Nagar.

Furthermore, the Deputy Commissioner, Jammu, CEO, Jammu Smart City

Limited (JSCL), SE, lrrigation & Ftood Control (Hydrautic) Jammu and Director,

Geotogy and Mining, J&K were atso requested to furnlsh their report on the issues

raised in the aforesaid apptication before the Hon'bte NGT on the references

indicated against each as under:

Page 2 of 7

Department Vide No. & Date Annexure

1 Deputy Commissioner,
Jammu

J KPCC/Sc Al O A7 20 -2024 I 986

dated:1 1-09-2024.

Annexure 2

2 Chief Executive Officer,

Jammu Smart City Limited

J KPCC/Sc Al O A7 20 -2024 / 988

dated:1 1-09-2024

Annexure 3

3 Director,

Mining

Jammu

Geotogy &

Department,

J K PC C/Sc Al O A7 20 -2024 / 985

dated:1 1-09-2024.

Annexure 4

zOt"q

S.No.
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The Superintending

Engineer, lrrigation &

Ftood Controt (Hyd rautic),

Jammu

J K PCC/S cA/OA7 20 - 2024 / 987

daled:11-09-2024
Annexure 54

The Commissioner, Jammu Municipal Corporation, Jammu in his response

submitted vide tetter No. JMC/Estt/4175-76 dated 14-09-2024 submitted that :-

1. Tawi River Front Development Project is executed by the Jammu Smart

City Limited (JSCL) white the Barrage Project pertains to lrrigation &

Flood Control Department of the UT of Jammu and Kashmir.

2. Since the Project and issues raised in the apptication targety pertains to

the lrrigation and Ftood Contro[ Department of the UT of Jammu and

Kashmir and better position to respond about the concerns and issues

raised in the application and therefore are necessary parties in the case

may also be arrayed as respondents.

3. That there is no rise in the Sotid and Liquid Waste Potlution, instead

efforts have been made to prevent ftowing of waste water f rom 6 nattahs

fatting on the teft bank of RiverTawi and 12 nattahs falting on the right bank

of the River Tawi directty into the river as th is effluent is one of the primary

sources of river poltution and contamination, which not onty makes it

injurious for aquatic tife but also unfit for irrigation purposes as we[t.

4. The Sewage and Drainage Department have undertaken measures to

divert the nattahs upstream the project area by constructing lntermediate

Pumping Stations (lPSs). These IPS pump the efftuent into the main trunk

sewer carrying it directtyto the STPS on the teft and right banks of the River

Tawi.

5. That the sewage ftowing directty into these nau.ahs has been connecting

to 4 MLD, Sewerage Treatment Ptant constructed at Beti Charrana, the

ptant is functional and processing sewage waste into the manure and

treated water is pumped back into Tawi.

6. 5 nattahs namety Gujjar Nagar, Jogi Gate, prem Nagar, Christian Cotony

and Qasim Nagar fatting on the right bank of River covered into 2

Page 3 of 7
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packages. Package 1 of interception and diversion of nattahs, generating

273.04 lps (titers per second) of wastewater and Gujjar Nagar, Jogi Gate,

Prem Nagar and Residency Road and adjoining areas wilt be covered

under this project. Against attotted cost of Rs. 9.30 Crores,80% of the

civil work of these nat[ahs has been compteted and remaining shatt be

compteted by the end of 2024. Aitet comptetion, the waste water of these

nattahs witt be co[tected into the intermediate sewer pumping stations

and then shatt be pumped to 30 MLD STP for treatment at Bhagwati

Nagar.

7. 4 Nattahs namely, Dhounthty, Jhuttakha l"lohatta, Peerkho-land Peerkho-

ll (main Nattha) fatting on the right bank of the River have been covered in

package-2 of interception and diversion of Nat[ahs, genetaling277.70lps

of wastewater and these areas wi[[ be covered underthe project. Against

the attotted cost of Rs. 21.47 Crcte, survey and Design is in progress and

the work witt be compteted by the end of 2025. The wastewater of these

naltahs under UEED witt be cottected through RCC pipe network and

collected in proposed equalization tank of 10 MLD capacity, and the

same shat[ be pumped to 30 MLD STP for treatment at Bhagwati Nagar

through 500/600mm dia.

8. That adequate provision for construction of interceptor drains for 5

intercepting Nattahs namety, Rehari, Krishna Nagar, Rajinder Nagar

(Right bank) and Warehouse and Bikram Chowk (Left bank) has been

made in the River Front Project.

9. The interceptor drains are being constructed for carrying the sewage

taden effluent directty into the STPs on the teft bank and right bank

thereby preventing the natlahs from directly debouching into the

proposed take. This witt etiminate any chance of poltution and

contamination of River water and witt keep the [ake pristine.

1 0. That for facititating the execution of the Tawi River Front Project, area

lying between the Tawi Bridge and Bhagwati Nagar Bridge, near

Warehouse, huge quantity of tegacy waste dumped on the River banks

Page 4 of 7
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over the decades was removed during the period from march 20221o

October 2022 by deptoying machinery incLuding the track excavator and

big tippers (9-10 cum capacity) and approximatety 17110 MT of garbage

and sitt was disposed off from the area.

The Chief Executive Offlcer, Jammu Smart City Ltd. has submitted its report

vide No. cEo/Sma rt city12024-25/20167-72; dated 14-09-2024 (Copy enclosed

as Annexure '6'). The hightights of the report is as under:-

Page 5 of 7

gFLL

S.

No.
Point Repty

a) Environment ctearance for

the Project under EIA

Notification, 2006 issued by

MoEF&CC, Gol, New Dethi.

The Tawi River Front project under

execution has no buitt-up area, as onty

diaphragm watl panets for Riverbank

protection, sewerage interceptor drains

and open to sky promenades are being

constructed. The totaI area of stepped

promenades constructed at 4 [evets on left

bank and right bank and at two levets on

centrat island is approximatety 62,00 sqm

and hence EIA and Environmental

Ctearance for the project is not required at

this stage.

b) Consent to Estabtish as

required under the Water

(Prevention and Controt of

Pottution) Act 1974 & Air

(Prevention and Control of

Pottution) Act 1981.

The Consent to Estabtish and Consent to

Operate of dedicated batching pl.ant and

crushing ptant for Tawi River Front Project

has been obtained f rom J&K Pottution

ControI Committee prior to the taking up of

the execution.

c) Cteaning of nattahs entering

River Tawi & their

i) That instead of increasing the sotid and

tiquid waste pottution ftowing into the
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connectivity with STP at

Bhagwati Nagar

River, the waste generated in various

Nattahs has been prevented f rom

ftowing directty into the River Tawi.

ii) Adequate provision for construction of

intercepted drains for intercepting

these Natl.ahs has been made in the

River Front Project. The intercepted

drains are being constructed by taying

RCC Hume pipes of sufficient dias as

per the requirement which run parattel

to the Promenods for carrying the

sewage laden efftuents directl.y to the

STPs on the Left bank and right bank

thereby preventing the nattahs from

directty debouching into the proposed

[ake.

iii) The 5 nattahs namety, Rehari, Krishna

Nagar, Rajinder Nagar (Right bank) and

Warehouse and Bikram Chowk (teft

bank) which are in the project reach

are being intercepted byJSCL through

intercepted drains and prevented

them from flowing into the River.

iv) Other nattahs on the upstream of the

project reach on teft bank and right bank

are being diverted by Sewerage and

Drainage Department about which a

detaited report has been furnished by

the Jammu MunicipaI Corporation in the

repty to Hon'bte NGT.

Page 6 of 7
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Water Quality Analysis Report:

The J&K PCC is regutarty monitoring of the water quatity of the River for different

parameters (23 parameters) at 4 stretches atong the River tength. According to the

water anatysis report for the Month ot )uly 2024, it is observed that there is no

atarming potlution as the [eve[ of BOD and COD are within the permissibte timit.

No Ammonical Nitrogen has been observed in att the 4 stretches. Copy of the

report enclosed as Annexure-7.

Prayer:

ln the premises, it is therefore respectfully prayed that the report may kindty

be taken on record before the Hon'bte Nationat Green TribunaI for consideration.

4;&A-^Q-(Ghansham Sindh)
Membersecretirr''' l'a,

J&K PCC

PaEe 7 ot 7
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fl rrnetUh-r - (

Jammu and Kashmir Pollution Contro! Committee
Parivesh Bhavan, Forest Complex
Transport Nagar, Jammu, 180 006

Silk Factory Road
Rajbagh, Srinagar, 190 008ll

9 'fel - 079 1-247 6927 ; mail - membersecretaryjkspcb@gmail.com

NGT Matter

The Commissioner,
f ammu M unicipal Corporation,
f ammu.

No.:

Sub:

f KPCC/Sc./OA-72O/2024/ 315 Date: 2-og-zoz+
O.A No. 72O/2024 News item titled: "Tawi Barrage & River front Project

in fammu destroying River inviting Disaster" appearing in sandrp in
dated LL.05.2024.

0rtler of Hon'ble NGT dated 03.07.2024.Ref:

Sir

Pleasc refer to the subject & reference cited above. In this connection, I am

to convcy that the O.A referred to above is being heard by Hon'ble NGT and the

ordcr passccl in the matte'r on 03.07.2024 is enclosed herewith for your perusal. The

Hon'l-rlc NGT in the aforesaid order has among other things observed as follows:

1. "'fhe above matter indicates violation of the provisions of the Environment

Protection Act, 1986 and the water (Prevention and Control of Potlution) Act

1974."

2. "'fhe News item raises substantial l'ssue relating to compliance of the

environmental norms and implementation of the provisions of scheduled

atlecttnent."

In vicw of the above, you are requested to provide I&K pcc status of
a) Environment Clearance for the Project under EIA notification, 2016 issued

by MoEF& CC Gol, New Delhi.

b) Consent to establish as requireci under the Water (Prevention and Control

ol Pollution) Act 1,974 & Air [Prevention and Control of pollution) Act,

1e86.
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c) Clcaning of Nallahs entering River Tawi & their connectivity with STP at-
Bhagwati Nagar.

Besides, you are requested to provide the response of f MC on various issues

raisccl in thc application.

Sincc the matter is listed on L8.09.2024, it is requested that information

abovc nray kindly he provided to the f KPCC by or before z4.o8.zoz4.

Yours Sincerely,

\

IKAS
Member Secretary

z'E'y
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chairmanSTjkspcb@gmail.com
membersecretaryjkspcb@gmail.com

0191 -2472881,2476925

Anne,.tulr.- L

Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

$YWWTSA
tlEvY uELnt -t!r"1'.

Deputy Commissioner,
Jammu.

No.: JKPCC/Sc.toA-72ot2o24t QDf Date: lVog-zoza
Sub: O.A No.72Ol2O24 News item titted: "Tawi Barrage & Riverfront Project in Jammu

destroying River inviting Disaster" appearing in sandrp in dated 11.O5.2O24.

Ref: Hon'ble NGT Order dated 03.07.2024.

SK

Kindty refer to the above captioned subject. ln this connection, I am to convey that

the O.A referred to above is being heard by Hon'bte NGT and the order passed in the matter

on03.07.2024 is enctosed herewith foryour perusat. The Hon'bte NGT in the aforesaid

order has among other things observed as fottows:

"River Front Proiects (RFD) in Jammu destroying the Tawi river teading to

gradual decline in flows, continual rise in so/id and tiquid waste pollution,

encroachments, and riverbed mi ni ng."

ln the tight of above issues, you are requested to share status of encroachments

around Tawi River in the area from Bhagwati Nagar to Bikram Chowk area.

Yours faithfutly,

t',,n.#k'k,X.
Member Secretary

r&K PCc tl'1 'V

J&K PCC
Jammu and Kashmir

Pollution Control Committee
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J&K PCC
Jammu and Kashmir

Pollution Control Committee

chairman8Tjkspcb@gmail.com
membersecretaryjkspcb@gmail.com

0191 -2472881,2476925

ftnn-an-r&" 3

Parivesh Bhavan, Forest Compiex
Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

$YWWTSA
NEW DELHI :i*:}+

Chief Executive Off icer,
Jammu Smart City Limited (JSCL),
Jammu.

No.: JKpcC/Sc .toA-72ot2o2u qlg Date: ll-og-zoza

Sub: O.A No.72012O24 News item titted: "Tawi Barrage & River front Project in Jammu
destroying River inviting Disaster" appearing in sandrp in dated 11.O5.2O24.

Ref: Hon'ble NGT Order dated 03.07.2024.

Slr

Kindty refer to the above captioned subject. ln this connection, I am to convey that

the O.A referred to above is being heard by Hon'bte NGT and the order passed in the matter

on 03.07.2024 is enctosed herewith for your perusat. The Hon'bte NGT in the aforesaid order

has among other things observed as fottows:

1. "The above matter indicates violation of the provisions of the Environment Protection
Act, 19BG and the water (Prevention and controt of poilution) Act 1974.'

2. "The News item raises substantialissue relati ng to compliance of the environmental
norms and implementation of the provisions of scheduled enactment."
ln view of the above, you are requested to provide J&K pcc status of
a) Environment Ctearance for the Project under EIA notification, 2016 issued by

MoEF& CC Gol, New Dethi.

b) Consent to estabtish as required under the Water (Prevention and Control of
Pottution) Acl1974 & Air (Prevention and ControI of Pol.l.ution) Act, 1986.

c) Cteaning of Nattahs entering River Tawi & their connectivity with STP at Bhagwati
Nagar.

Besides, you are requested to provide the response of Smart City on various issues

raised in the apptication.

Since the matter is tisted on 18.09.2024, it is requested that information above may

kindty be provided to the JKPCC by or before 14.O9.2O24.

Yours faithfutty,

e6
(Ghansham tng
Member Secreta

J&K PCC

h), JKAS I t ,i ,) f
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A^nefens.-

Parivesh Bhavan, Forest Complex
Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

tl

Jammu and Kashmir
Pollution Control Committee

chairmanSTjkspcb@gmail.com
membersecretaryjkspcb@g mail.com

0191 -2472881,2476925

$YWWTSA
Ngw DELHI t$:.it

Director,
Geol.ogy & Mining Department,
J&K, Jammu.

No.: JKPCC/Sc .t}A-72ot2o24t q 85 Date: llas-zoza
Sub: O.A No.72Ol2O24 News item titled: "Tawi Barrage & Riverfront Project in Jammu

destroying River inviting Disaster" appearing in sandrp in dated 11.O5.2O24.

Ref: Hon'ble NGT Order dated 03.07.2024.

Sfu

Kindty refer to the above captioned subject. ln this connection, I am to convey that

the O.A referred to above is being heard by Hon'bte NGT and the order passed in the matter

on03.07.2024 is enclosed herewith foryour perusat. The Hon'bte NGT in the aforesaid

order has among other things observed as fottows:

"River Front Proiects (RFD) in Jammu destroying the Tawi river leading to

gradual decline in flows, continual rise in solid and liquid waste pollution,

enc ro ach me nts, a nd rive rbed mi ni ng.'

As such, you are requested to share the factua[ report w.r.t river mining, if any,

carried out dung the execution of the project.

Yours faithfutty,

(Gh,,"h?PSkhmE-

'"1:i'oTcretary f 

'') ')tt
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Jammu and Kashmir
Pollution Control Committee

chairmanSTjkspcb@gmail.com
membersecretaryjkspcb@gmail.com

0191 -2472881,2476925

$YWWTSA

A n^.1art-- 5

Parivesh Bhavan, Forest Complex
Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008
N€W DELFII ?$34

Superintending Engineer,
lrrigation & Ftood Control (Hydrautic),
Jammu.

No.: JKPCC/Sc.toA-7zot2oz4t qY+ Date: ll-os-2024
Sub: O.A No.72012024 News item titted: "Tawi Barrage & River front Project in Jammu

destroying River inviting Disaster" appearing in sandrp in dated 11.05.2024.
Ref: Order of Hon'ble NGT dated 05.07.2024.

Sir

Ptease refer to the subject & reference cited above. ln this connection, I am to

convey that the O.A referred to above is being heard by Hon'bte NGT and the order passed

in the matter on 03.07.2024is enctosed herewith for your perusat. The Hon'bte NGT in the

aforesaid order has among other things observed as foltows:

1. River Front Projects (RFD) in Jammu destroying the Tawi river leading to graduat
dectine in ftows, continua[ rise in sol.id and tiquid waste poltution, encroachments,
and riverbed mining.

2. The September, 2014 ftoods significantty affected the project. The barrage
structures had suffered continuous damages during annual monsoon ftoods.
lrrigation & Ftood Control had not recovered money paid in advance to the company
for the work yet to be done.

3. Despite spending more than Rs.324 crores inctuding Rs. 131.53 crore in Tawi
barrage and Rs. 194 crores in first phase of Tawi RFD, initiatty, both projects have
suffered ftood damages and are vutnerabte to ftood threats apart from having
potentiaI to turn the ftood into disaster

ln the tight of above issues, you are requested to share brief factuat report to J&K

PCC for further needfut action.

Yours faithfutty,

(on,."#kkeh,iats

'"Tli';;cretary tt ,? , 7l
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4 n ne/1lJ-,2Q b
Jammu Smart Cify L
(tN * Li7{'?00JIt2[ t?scc0 I 0105

Itegd. Officcl 3"r Floor,'l'own Hrtll ltuilding, ,Iitntttru Municipttl
Corpomtirrn,,la nr nr u- I 800{} I

t',nruiI: geo({lri{nrprlsnrartcit\ri#,eeo-i 5*
Websitc: wwrry.it nt lr! rts!!!!lrlleitv,in

The Chairman,
Jammu and Kashmir Pollution Control Committee,
Jammu.

No. CEO/Smaft Ciry/ 2024-251 Z t, I *'7 *72 Dated , I 4 * Dci '*J.f}Z rl

Subject: O.A. No.72Al?:024 News item titled "Tawi Barrage & River Front Proiect
in Jammu destroying River inviting Disaster" appearing in sandrp.in
dated:11,05.2024.

Ref: Your Office Letter no. IKPCC/Sc./OA-72CI12024198A Dated:11.09.2024 and
Hon'ble NGT Order dated 03.07.2024.

Sir,

This is in the context of above referred letter wherein Jammu Smart City Llmlted

(ISCL) has been asked to provide the status of: -

a) Environment Clearance for the Project under EIA notificatian, 2A16 rssued by MoEf-&

CC Gol, New Delhi,

b) Consent to astablish as requlred under the Watar (Prevention and Contral of

Poltutlon) Act 1974 & Air (Preventian and Control of Pollution) Act, 1985,

c) Cteaning af Nallahs entering River Tawi & their connectivity with STP at Bhagwati

Nagar.

Reply/Status with regard to point (alr -
With regard to EC and EIA for Tawi Rlver Front Development ProJect, the following brlef is

submitted for your perusal: -

The TawiRiyer Front project under executian has no built-up area, as only diaphragm

wall panets for river bank protectiant sewerage interceptor drains and open ta sky

promenades are being constructed. The tota/ area of stepped promenades

construcfe d at faur levels on left bank and riEht bank and at two levels an central

island is approximately 62,040 sqm,

. Hence, EIA and EC for the project rs not required at fftis stage.

Reply/$tatus with regard to point (b)r '
The consent to establish and consent to operate dedicated batching plant and crushing plant

for Tawi River Front project has been obtained from l&K Pollution Control Committee

a
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Jammu Smart City Limited
Cln" - I l7010tlJHI0 I 7S(JC:01 0llrs
Itegd, Offirr: J"r Floor, 'l'ort.u Hlll lluiltling. .lammu MunlcipaI
Corpora liun. .h m ur rr- I 80|}01
Smuil:.$rg@liqrl!ilrtl,iUlrtcity.ltV ct r,.in,
\1'ehsitc: ryww,jjup.r,l. Uilniuj*jty.in.

KH&$Iil MITHE LOS OOSf;,H

(IAKPCC) prior to taking up the executlon. A copy of CTE & CTO for batching plant and

crushing plant of the project are annexed for reference.

Besides, as mandated, regular water/air quality monitorinE and noise pollution are being

monitored through J&KPCC regularly. The reports oFJ&KPCC to this effect for checking these

parameters from time to time during the execution of project are attached.

Reply/Status with regard to point (c): -
With respect to the issues raised at S.No.2 of the NGT order, it is submitted that instead of

increasing the solid and liquid waste pollution flowing into the river, the waste generated in

various nallahs has been prevented from flowing directly into the river.

At present all the nallahs on the left bank and right bank disgorge effluent directly lnto the

river, This effluent is one of the primary sources of river pollution. Besides being injurlous

for aquatic life, this is also a primary source of water pollution and contamination which

makes it unfit for irrigation purposes as well.

An adequate provision for the construction of interceptor drains for intercepting these

nallahs has been made in riverfront project. The interceptor drains are being constructed by

laying RCC Hume pipes of sufficient dias as per requirement, which run parallel to the

promenades for carrying the sewage laden effiuent directly to the STPs on left bank and

right bank, thereby preventing the nallahs from directly debouching into the proposed lake.

This single step shall eliminate any chance of pollution and contamination of river water

and keep the lake pristine (Pics of under construction interceptor drains attached),

The nallahs in the project reach of Tawi Rlver Front that are belng intercepted by J$CL

through interceptor drains and prevented from flowing into the river are as follows: -

Right Bank i) Rehari Nallah

ii) Krishna Nagar Nallah

Rajinder Nagar Nallah

Warehouse Nallah

Bikram Chowk Nallah

iii )

Left Bank i)

ii)
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K|'lAiln rralTHU l*OG &SGRf

Jammu Smart City Limited
(:lN,- t_r7020{t.,K20l7scc:0t0105
Itegd, Offictr J''d l'luor,Town llnll Building,Junrmu Municipul
(lorporation,,In m nr u- I ll00fJ I

SIH*HT ffITT
li ur rr il
lYcbsi tc:

The other nallahs on the upstream of project reach on left bank and right bank are being
diverted by Sewerage & Drainage Department about which a detailed report has been
furnished by JMC in its reply to Hon,ble NGT.

As far as providing response to other issues related to .]SCL project, it is stated that the
exercise is comprehensive in nature and at least a time of I to 10 days is required for this
purpose.

Accordingly, Hon'ble NGT has been requested for impleadment of JSCL so that a

comprehensive report in this regard can be submitted during next hearing.

Yours Faithfully

. Devan$h Yadav) IAS
Chief Executive Officer
Jammu Smart City Ltd.

Copy for information to the:
1, Divisional Commissioner, Jammu.
7. Member Secretary, J&KPCC, Jammu.
3. Addl. Chief Executive Officer, JSCL.
4. Director Projects, JSCI.
5. Sr. General Manager (Civil), JSCL,

(

Coruorrtc Olliec: Ofticc of the Chicf lixr:curivc ()llice r (CEO ) JSCL 4'h ltloo( North l]lock, Buhu Pluy,u, Jruurnu I 80012
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91111?4,6104 PM Gmail ' Fw: o,A No, 72OnA24 News itom tltled : 'Tawl barrago and Rivor Front Project tn Jammu destroying River inviting Dlra.--

pU-&mait Director Projects JSC L <directorprojects jscl@gmail.com>

Fw: O.A No. 710/2024 News item titled : "Tawi barrage and River Front project in
Jammu destroying River inviting Disaster",

ce o @j am m u s ma rtc ity. i n <ce o @j a m m u s ma rtc i ty. i n r
To: "directorprojects.jscl@gmail,com" <directorprojects.jscl@gmail.com>

Wed, $op f ,2A24 at 5:44 P[/

From: Member Secretary <membersecretaryjkspcb@gmail.com>
Sent: Wednesday,September 11.1024 2:14 AM
To: ceo@ammusmartcity.in <ceo@ammusmartcity.in>; ceo-jammusmartcity@jk.gov.in <ceo-
jam m u s martcity@j k. gov, in>
9ubject: O.A No. 72A/2024 News item titled : "Tawi barrage and River Front Project in Jammu destroying River
inviting Disaster". \

$ir,
Kindly find attached JKPCC letter No, JKPCC/Sc/O A-720t2024t988 datsd 11"09-20?4 regarding subjec{ for.
information.
with regards

fll oa 720 tawi barrage00l.pdfu 2115K
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Jammu and Kashmir
Pollution Control Committoe

chairmanSTjkspcb@grnail. conr
mrmhersecretaryjkspcb@gmail com

0101 -2472881,2476925

YLBTA'TsA
NEVI t)glt.I r$t i

Parivesh Bhavan, Forost Comptex
Iransport Nagar, Jammu, 190 006

Silk Factory Itoacl
Rajbagh, Srinagar, 1S0 00S

o,(.* Lu
rt&l

No.: JKPCG/$c. toA-Tzotzoz$ qlff Date: ll-os-zozq
$ub: o'A No' 720/2024 News item titl,ed; 'oTawl Borrago & Rlvor front F a6t ln Jamnru

dostroylng Rlver invitlng nlsstter, appearing ln aanorp ln datsd Ii-.0s,u0a4"Re,i. Hon'bte NGf Orderdated W.A7,1024.

Slr

l(indty refer to the abote captioned subject, ln this conRection, I am t0 convey that
the o'A referrecl to above is beilB heard by Hon'bta NGT and the order passed in the matter
on 08'07'2024 is enctosec hereviith for your perusat. The Hon'bte NGT in th6 afor'eald order
has among other things observed as foltows:

Ch ief Executive Off icer,
Jammu Smart City Lirnited (JSCL),
Jamnru.

1' "Tha rsbave mafterinrllcotes violation of tha provisrons of lhe Envlranment pratectiot)
,4c( 1986 and the wiltet (Pr*vantion anr! carttrltat Pottutirsn)Act 1g74.,,

2' "Iho Neurs lront mises sub.stsntra/ lssue rel;rrlrrg to comp/innce of the environmentetl
norr,?s and irnptemantation of tha Brovisions of ,schodu{od 8nactmilfit,,,
ln vlew of the Bbove, you are requested to provide J&K pcc status of
a) Environment clearance for ths Project uncler EIA notification, 2016 issued by

MoEF& CC Got, New Deilri.
b) consent to estalrtish as requirerJ uneler thc,r watcr (prevention and Controt of

Pottuilon) Act 1974 &. Air (prevention anci conrrul of pottution) Act, 1ggs.
c) cl'eaning of NaLlahs entering River Tawi & tl-reir connectivity with $Tp at Bhagwati

l,,lagar.

Besides, you are requesteclto provicle the response of smart cig on various issues
rnised in the apptic$tion.

$ince the metter is tisted on 18.09.2024, it is requested that intormation above may
kindty be prsvided to tlre JKpcc by or before l4.0g,a024.

Yours faithfulty,

**Q*-"L
lf#H?tlx:ll,'*u 1 1,? Q f

J&K PCC

81



kem No, 06

Dste 0f lrerrring: 08,07,?0?4

CORAMT

Court No. I
EET'OBE TIIP T{A"IOITAI, GRDEH TRIIUITAL

PRITCIPAL BEilCH, IIDW DELHI

Origirrrtl Application No. T 2O / 2e2.4

Newr item ritlsd "'rhwi Barrage & Riverfront project* in Jammu destroyingriver inviring clisaeter" appeaiing in randrp.in aitea r i,os,ioz*--'

}ION'BLE MR. !'USTICE PRAI{ABH SHRTVASTAVA, CHAIRPERAONTIOIf'BLS MR. -TUBTICE AAUI{ ITUMAR rrAOi, \,UDICIAL MEMAERHSH'BLD Dn. a. SENTHIL vEL, ExpERT ruelispn

ORDSR

t This originat npplication is rcgistered silo_rnofir on thc basis sf the

newe item titrcd "'r'aniBan"agr & Riverfront projecto in Jamrnu dcstroying

rivcr inviting disaster. nppearing in sand.rp.in datcd I1.0g.2024.

2. 111e mert€r relalce to Rivsr Fmnt Frojects (RFD| in Jsmmu

etertroying the Tawi river leading to graclual decline ln flows, c.ontinual

'isc 
i* solid and riquid rvaste poilution, sncrnachments, flnd riverbecl

mining. Accoxling to the arlich, the govern:nent of .Iarnmu hss been

pumplng crore* of ruprcs into an a$indd rake and RFD pnrjcct fpr over

peBt one and hatfdecade in {, non-trenrparcnt dnd queetionabte rh*nnc},
hdtially. the prqject was to be completcd in ? years. But next 

'nf 
yeer

rvqs lust in the drawin6, dr:signing sncr ccnxurtarcy arrd the ncrual work
start*d in July ?010. since then, tire project has allegedlyfaced repeated

delays and cost esceretion due to *low rerease of funds snd
interdcpartmental issues.

3. The news item $tatcs thqt thc project wes approved in lg$6 by
Govcrrror Jagrnuhan with sn cstirnated cost 0f susuncl lte. 23 crores. The

1
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rnain objectives wcrs to facilitate groundwater recharge in Kandr belt, to
gct 120 cusec irrigation water for Chaths, Tsrvi island villageo and to
make Jarnmu an ind'epcndant tEurrat ds&tinetion. Ttre project aleo had
conrponents to beautis riverbankr. rrnplement liood contrur actron plan
and cUvcrt sewage drs.hs polluting Tawi river in Jammu. However, the
proj**t $fl"rv no pro6re$$ on ground for the ncxt t\ilo dccades.

4. Furthsr:rore, local$ have Even statfrd that the Frpject site hes been
chernged rnany tirne$ from N_3$rotfl*Jo*Iikk|.,l,awi stgetctr to locstion
between Bahu Fort,fil 

Yot*fridge in 2008 and then ro area covering
Bhagwatr Nagar to oujjar Nagar bridgc $t*rch whcre the work startcd in

{Ofo' The $ept 2014 floods signirican*y affectcd thc project. Thc barrage
structuree had suffered coatiarrous damageu during annual m(msoon
floods'J&S'c*had not recovered, money paid in advanec to the company
t'ior the work yet to he done.

5' Accorcling tei the nsws itern, the project kept getting detayed a.nd
stalled due ro finanEi*l*end other irregularities. nr,*ty, *l_ ry*O ,i.sw$-wv9
Projccts *uu"*gk proJect wor"i< in August 2022 through e"teudoring nnd
the cornpany $rerred J*oil,"i frr* u,li*o*. *"r,.l,rJ *_*rlo_. rorr.
llowevrr, thc prcrjecr has missed the Ap;il Z1J3-B 

,dcadlirre and as of May
?024 the wqrk has not been cornpleted,Moreovsr, Iiood threats on the
'rawi barrage projmt q,.r loornins Jatge yct again. The project arao faccd
some damt4rus during Mqv &nd Ju$ 20ts ,ash flood spello ln the riyer, tt
is etated that onry two 0f gates are rcmaining to be instalred and thc
barrage projer:t would be compteted 

!-{,.rf.1. ,20g4. 
According to ilre

arlicle, this project has been environmentally insensitive, clirnate B&r-
adaptive und socially egfuq{ve.
s,k

2
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6. $o far, both thc projecta Tawi barrege and RFD are incomplctc.

The proJects hsve c,ommon cornpon€nt$ *upplementing cach othcr but

arc treing built by dtfferent agencic* arpr,rately without any coordinatton,

Both projects have undergone changer in deaign, DpRe and have bsen

facing delays in execution for long while the construetion cost has already

crosaed Rs.-i24 crores including Ra, l3l.s3 crore in Tawl barrage and

Rs. 194 crores in first phase of tawi nil.* idditionally, borh proJectt
** ,&

have suffered flood damagea snd ere vulnerable to llood threats epefi

from having potentia.l to tur$ the llood irrto dlse$ter.

7, The above matter indiuates violatisn of the provisions of the

Environment Prntection Act. 1986 aad the weter (prcverrtion end control

of Pollutionf Acr 1974.

8. The news item raises cubrts.rrdhl lsour relating to complianee af thu

environment*l norms and implemcdtstion of the provioion* of schrduled

Enactrnent.

9. Power of the TriLrunal to take up the matter sr{o.motu has been

recognized by the Honble suprcme court in the matter of .Maniaipal

coqporatron of Greater Mwnhat us, Anhita smha & ars.o tupot1nd, tn 20gt

SCC Online SC 897,

I0. l'Iencc, we impleacl the following *s .espondents in the matter:

i. Jxmmu ldunicipal Corporation, Through its Commissioncr

Town Hall Jammu, Jamrnu *nd.I(athmir f g000l

li, .Jamrrur Devclopmaat Authoritf

Vikas Bhawfrn, Rail llead Complex, Jamfiru-1g0004

iii. J&,K Pollution Conrrol Com.mitteo, Through its Member

$ecretury

3
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a

a

\t, {

Parrivesh Bhawan, Forest Complcx, Oladni, Narwal, tranaport

Nngl.rr, Jeru:mu, .lgtn.rmu ancl Krrghm ir_ t gOO04

iv. Dirc.ctor Oeneru.l, Nationa.l Mirtion for Ctean Gatga

l;r Floor, Mqior Dh)ran Chend NatJonaj Stadium

tndia G*tu, NrwEelhi _ 110002

v' central Polrution control Board, Thraugh its Member secr.etary

Parivrsh Bharvan, Eart Arjun Nagar, Delhi_l l00g2

vi. Regiorral Oflire, MoEF & CC, Jammu"

WDP Complox, Nanwal, Jammu-lg00l0

vti.Deputy Comrnksioner end Diatrist Magisratc, Jernmu

Waearnt Roed, peer Kho, pakki Dhaki,

Jamnru, Jammu anel Kashmir 1g000 I

I 1, [,ct nrrti*e be i*eued to tho above rerpondsnts for

response at leart one week bcfors the nort date of hcarlng,

12. List

Prakash Shrivastava, Cp

Arun Kumar Tyagi, JM

July 03, ZO24
0,.4. No. 720/2024
}IB

Dr. A. Sent"lril Vei, DM

filing tlrcir

4
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.l&li .llol I utin rr Clurrt rol (.lorr: rrr i tteer

,l u m rn u/l{ss h nr i r ( rv rvvr,. j lis pcb, n ic. i n I

Consent Ortlsr

li Ntt, ProductsllS Y-F:roducts
Nanrr;

lvlcxinrum Qunnti4, Unit

1
I Mlixing of Concrete 60 Cubic Meters/Hour

2

Consent No.:- PCC/dlgitnl/2204281704s of 2012 Dster- 2tt$gnalz
Cjonsent To U$tatlllfih/()g,crtrfe ( N[,\? ) unrlrr Section 251?6 of t.he W*tor(prevention &
tlu.ntrsl" Pollution),A,:t, .t$?4,- nnd und*r $*ction 2L of the Air(llrevcntion '& 

Cuntroi ui
Pollntinn)Act, 1981, as ;rm*ntl*d is grnntcd in flnrrour of

Sh. Rajesh Ag*rwal
IWs Shree BaQji Engicon$ Limitsd
$CJ Par\ Trausasia Building Warohouse, Jammu
Jammu Sguth, Jammu( registered with DIC vide
registration No: date: )

t"or a pariod upto APRIL ?023 for GRIIHN eetogorl, of uuit as pff revissd olassifiration of inclushial
s*ctor, su$cct to th* fnliowing tcrnrs nncl conditiirni i.n a ilrne huunrl m11nnsr :

"l'!tc euttsent granted hy thc Contutitlec is restr:ictud to Prevtyntiur: ancl Control ot'Potlution onlv aucl sholl nr:t
bu trearted us suhstituts o.f 1,gr,l',1.**'*n requirecl under r:ther la.ws ol't]re lancL.

'[he.consent p grunl.gO valid 961" the nrsnufactur.igq,o{'rhe produots / by-protluots of uonsented quau$ry as
nrentioned bslow with capiral investruent of Rs.45,00 t*"khs(as per scheduie II):

\

t"r)

Arty oitturgc / ottlanc*trrent lrl ql'odLtc.tion cuptrcity!.pIoccss, rffi, rnuterials ctc slurll have to he intiniated to tlrc
Ctomrnitree and the urit h,llcl,'r-lras to npply ifresli tbr tlre samc

Compliunco untlsr Watrr Act I

$ew{lge Bf{luent : ThE unit holder hm to install and maintain coutinuous operation of a oomurehmsive
heataent lYstem as is warrantud with reforence to efiluent quality and opdrati *O-moiuii.iri";ffi;il;
continuolsly ss an to nchievE the qualiry oftreated cffluent to the'fbliowing staiiOairti ilforc;i-p*;l
$tnndrrr.ds of Dischrrrge for Servnge llisposdl

(b) Wrrtr,r (}lnsum ptiun irnd l"r lsptrsirl : :i

i. 'l"lre cleily qu&rltiry of w*ter cousumptiern shall not exceed KLD.
ii. ,ihe daily guantity of sewagr effluentfrom the udt shall not exceed from KLD
iii' Waste wa,tsr senerote,J irom thE unit shall bo dioposoct flrrough Septic Tan\ Boakage pit or ETF a*rpplicnble

C*mpl.innce undor Alr.Aet :
a. The unit holcler shall comply to National Ambient Ail Quality Standflrds as p6r Ep .{ct lgg6 (rcfer rule3(38).
b' Tlre unit holcler shatl take adequnte measurss t0 trtat 0te enrissions generated, if any, during the process anclconrply tcr Environment Protcsttoir standCIds spoaiflc. to lndustqy
'lhs unit holder rhnll uomply to the $olid Wtrste Manageurenr Rule* 2016 dargd g-4-a016

4

5

"['hc industry e*n apply Jor ]k:newali[xpansipn rr/(.brtun t ort lhc slte w$wlkocnm*. aie. in d,irvctly

Iril r"ri rne l crs I{u ngc (lr"rur:. in l'or'
pl.l Itcltrr,rrcn 6-9

|irispt:ndcd Solids Not ttt cxr:eeel 100

tl()D(3 duyrr rit 27 rlegrec
relsiux)

nut to e,tcertl 30

Itnge I

ce"
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6. rrtder the Noise Pollution (Regulation and Control) Rulee 2000, thE unit holder shalt take adequats msasures
for corr0nl of noise from its own sourcw within the pryrnises Eo ss to maintain ambisnt air quality sBndffdt hr' ro$psst of noise to les,s than 75dB(A) during day dme ana iO af(A) a*iog night time. Dayiime Is reckoned in
l:ctwcsrr 6 am to l0 pm and nlght time is 10 pm to 6 am

7 . "l'he unit hslder rhall conrply to tlre Plastic Waste Management Rules ?Sl 6 dated I $-3-2016

8, $elf Vl,uritoring iichert:le :

Ilty rtttit lioltlu'shall lravc trt get tlte sarupius ol'ortrission/lll'll"runts arrui1,.sr.rrl f'r'nrri tii,: lalxrratory ot.l&.K PC(l
ot' lab()rntories npprovcrl try,l&K PCC after r.:very twclvo rrtorttlrs to thr; ihe,;k rire cffrcncy of l)r.lliuti,rn Co:rrrol
l)eviues (PCDs) install$d in the unit

'1. ^l-he unit holder strall comply rvith the additional cfirditions ns stipulabd below:-

i l'he unit holcler lras to keep a record of ths environmental data monitored regularly with regard to op€rstion
a:rd nraintenance of polhrtion control devicss viz Air Pollution and Water Pollution Control to achieve the
c{esiled slandards nofified in EP Act.

ii. Pollution Control l)rsvices GfP/ECn) as contcnrplarr.d to achiEve thc qua.litv of ctllucnt ernission rvithin tire
toh:rancc linrits prescribeel , shall have to be irper*tionnldrrring thc crrrrrsu of procluction."i'he effluenUernissi,,rn
slr*ll not contain constitueflts in exc*su of the toloffince l.irnits ns [*id dowrr by J & K Pollution Ctntrol
Clon:rulttee.

iii, The unit lrolder shall bo tiabte to pey compensation in cosd any danrage i* saused to tho envircnmer*,

iv. ThE unit hcrlder shatl abide by the directions of the Comndttee which wiil be lssusd frorr timE to tins.Asy
inf ingemeut/ violation or tansgrc$sion of thE statutory euactrrcnts of pollution control aots by tho unit, shall
be srtfficient cause to prosecute t}s violator in conformity with relevant section of Air/Wator Acts and
firrvirnnnreut Prcrtection Act irr throc.

v. -i'he 
unit shall be undsr surveillance rnonitoring r:f ,l & K Pollurion Control Corurni(eo

vi, Titc unit holder sirall prtvicle adequatc flrratrgenlsnt for fightiug tlre acr;idental lc,rkages/disehargc of any uir
poliutaut/gasitiquid frorn the ves*El. rnachinery etc. which are likely rrr c&u60 fire ha"uard including
env irorunental pollution.

vii. lho uuit hr:lder *hall adhsrs to ge.neral $tandsnls terms aniJ conditjons af Wnter / Air AEts and compHauo* of
envirenrnent stanctads as per dnvironment probction uet.1986

viii, The unit iroldEr shoulel apply 60 days in adr.ance fnr renerval oI eonssnt beloru +xpiry tlte date of this Corrrent
Order

ix, ln case o['vioiation of abovc tnentioned conelitions or sny public complaint fte consent shall be withdrawn,

Co ti.onsl-

I.rr case of any genu.ine
flce st

+ Thls
cortnter

csnsent is
cltrinr, orvn*rship,

re*pert to pollution, fhe unit holden shall shifi fhe uuit to som; ,'thsr suitoble

purely liour environmental rngle and the Cnnrrnillee
pnrtnership rrtc of the unit,

not be rosponsiblo fnr anY claim,

(:,ir$lL 'lJY rrrjer''

1'l'O tri RD)

( irpv to tlttr :

1 . Meurber Secretary J&K PCC Jamntu for intbrnratiqrn

?., Uenurui i!{anagcr DIC Jummtr firt: infcrnr:tation,

3. n,CI PCC Jammu South lbr informntiein & ensure cotnplianuc oIthe cronelitions clf the

Il. p.r\ tn flh*irruan J&K I1CC ttrr tlre in[orn'rntion of Cltairnrtn'

5. ivlls Sltree Bninii Engicons Limitecl , MCJ ?urk. 'l'raltsasia Brrilding, Wntcltt:itsc, Jiunmu

6, 0llf'ice'llile

-.-- 
. -' ! 

-tpvsnii0e& eq!rc:!-f p$tkri6q*d:J!?81 iltdtt cs{ str6* gp}dssd}{.fies th.Yob$,bvryw,ilnp&.tlc.r{:f 4'!t\:rry*#r(,in

Tlrit ir cornputcr gcnsrrfed d(ttuutcnt fi'om 6(:il{}l$ hr JKFCC"

Thetn&xnl,unapplyforRenewal/ExpawtortofContvntonthetitswxw,J&acnuts,ltic"itt

.01 .l"olL'
Di

',.h!

f agc.2

dt.reetly
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I!tv
\

J&K

5 No.

Paramcters

Products/BY-Products
Nnme

Stone Aggrcgates

ffi\ww
FC(

J\qK IIOLLIJ'f lON CON'l'tlC)L COMMIT-f'nI
Jnrrrmu/l(nsh rn lr

Conscnt 0relcr

A.

Uonscill No.:. PCC/tllgllnl/Il0lJJS{rl4(l of 2012 D ntet- 2,0llt/t0?,2

Csnscnt 'l^o Sstablish (lirc.sh). urrdcr Scctiott 25/26 of lhc Watcr(Prevention & Conrral
folJut!01)Act, l974.u.nrl undcr sccliorr 2[ oIthc Alr (l'rcvcntion & Controtof rottution)aCt, ipfi, as
rtrttcnded i.s gmnted irr fnvour of Sh. Nitin Klrujuria

M/s Slrrce llalaji tingiocrns Linritccl

MCJ Park Truns Asin Building Ware House Nohru Market

Jnmmu North, Jammu

( registcred rvith DIC vide regisrrntionNo: nil 12il212022J
lbr a pc.riod upro Decernbcr 202J ftrr ORANGIj carcgory of unit us per revised classification of
tndustrialsector subjccl to the cornpliance olfollowing tirm! and conditioris in a tlme bound manner:-
The consent grantcd by lhe Cornnrittec is rcslricted to Preyention and Control of Pollurion only and shall not
De treated ss substitute of p$mission requircd under other laws of lhc land,

The consenl is valid for establishrnsnt of stonc crusher lraving consented quantity as undsr with capital
investmenl (as pcr Schcdule. ll) S, 58,20 .lakhs. Funher iny ctrange /' cnhairccment in produdrion
$fa.city, process ,raw tnaterials shall have lo be intirnatcd to thc Board incl unit holcler has to ripply fresh
for the same.

J

A{

6.

The cmissions or discl'qrr;c -of .environmcntal pollutents tiom the unit shalt not excccd the relevant
Psrtrneters and l'rc rlrndards for thc said industry',operation or. proccss sp*cinei-unae, iat[r.'tir. scheduiei
r:fthc Environment (Protrcti'rrr) Rules ,1986 as anrcnded liom time to rime.

The unit holder shall conlplv with the National Anrbicnt Air Qualiry Standards as per Ep Acr 19g6 (refer
rule 3(38).

The unit holder shall contply wilh the Noise.Pollurion (Regulation snd controt) Rules 2000 as amended to
maintain noise lcvel standards lass than ?5.d!(4) Uoltng- diy rime anO zo a6(Aiaiiii"i r,eht;irni, D;yti;;
is reekoned in between 6am to IOpm nnd nighi tiine is l-Opni to 6am.

The unit holdor shall comply with the watcr (Prevention nnd Control ol Pollurlon) Act 1974 and comply to
the following parameters

a. Daily quanrity of rvatcr consurnption the unit shall nor cxcccri lrorn 05 KLD.

b.The unit holdcr shall takc $cqg.atq s-afe ,Egrds ft:r the treatment.of scwerage warer by way ofprovidingsiptic / soakbge pit and its ilischaige sfi'nll conform to the following srnndar8s 
"'-'

Conc. ln for

$it

b
4
.t Fe

r'.l,

\
1

!k
x, I'Q

i'.

lYltximunr
Quantity

Unit

I 44000 MT/ Annum

pH 6-9

Total Suspended Solids 100

30

w

at27 Cclsius

tii ,
.: ir', . Yf',

I
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- *) Thc urrit shnlt bc nllowed to opernte only during dny tlnre anti unit holde, '.no I submit selI rrlonitnring rep"r'

of ernission On six rnonths basis whcn unit becomcs cporational,

0 This conscnt is issued subject to sonditlon of installlng I providing of covers to conveysr belts along wllh

tclescopic churer ilt the cnd of conveyer belrs to nritigate dust emissions and in case of any receipt of public

contplnint thc stoue crusher shnll bc ctosctl'

15, ln case of violali*n Of abote mentionsd conditlons or any public complnint t

16. he eonsant shnll he withdmwn undunit lrotder shnilshift ths unir to anothcr suitable sltc at his ov'rn risk anrl

responsittilitY.

11. Thc abovc conditions shall bc cnforced intcr-alia undcr the provision of the Watcr (Prcvention and Conttol of

pollurion) Act l9?4, Air (Prevention antl Control of Pollution)'Act l98l snd Environment (Pmtsetion) Act

1986.

thc Commirtec shall not be responsihle for anv

Mcntber
Asstt Hnv, llnginccr

(K,

h,
Copy to the I

l. Regional Diredor PCC Jammu for information'

2. Director oeology Mining Jammu for informstion & ensure conrprianee under rirA Notilication & BP Act"

3. Oeneral Manager DIC Jamnru for informntion'

4. D.o Pcc Jammu North for inlormation & ensure compliance of the conditions of the conssnt'

5. p.A to Cheirman J&K PCC for the information of Chairman

6.}vtlsShrceBalajiEngiconsLimitedMCJpark,[ransAsiaBuildingWarcFlouseNehruMarkct,Jaffimufqr
information.

7. Office lile

wunp-cmbnic.ln

rtr iiiE

.hqh.*Eh

!r

rvitlr W[lor ol

rrt

,qct

rt
*

t'rll

""1'hic is conlpul(r gcncrntctJ rlocurntnl trom OCNlllli hy JKI'C8"

1.' .ll "1i

Tht lndwrry con opply for tltiwvnl/ fu Jxtt*lon ol C awwt
' 

fagtJ

on ilti Sitr u'rr'u./oc,tm'r'nb' il dir' ctly

I

\

* This consent is issued purcly from environmental.angle and

clui,ii, 
"ii,ni*igt"i,i' 

o*rlt"hip, partnership etc of the unit'

^*#d,od
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smi'aHi\I7
J&K PCILLTJTION (ONTROI., COMMITTEE

.Irmmu/Kushrnir

"t

conmnt No";- PC0/digttaut30{$6}9fr21of ztzt Der$r-03/0En0?l

P_:,ll:jll,ft ,Qqgrate, (Fresh) lnder $-ectian 25126 of the Water(prevention & Comrol
l.1l$i!tllT:-l?]I,on! under section 2l of rhe Air (Prevention & Controt brFotiuilonl air, lsiilaB
amended is granted in favour of Sh. Nirin Khqjuria

Mls $hree Balaji [ngicons t.imited

MCJ l'urli'l'rnns Asin Building Ware House Nelrru Markct Jamrnu Neirth .

Jcrmmu

( regisrered with DIC vide regisrrationNo: Nil d* l2tW20Z2)

for.I period upto.July 2024 I'or oRANcE catsgory of unit as per revised classification of industrlal
stictor subJect to the compliance r:f fullerwing terms ind conditionl in a tirne bound manner:-
lhe consent gr$tqd by the Conrmittce [s rcstrictcd to Prevcnlion nnd Control of Pollution onlv and shall ntitbetrcatcdassubstitutcofpermissionrcquireclunderotherlarvstrftlrclanet.

,l!:..:S.:,:lt,is granted 
.valjd. {bl"$:ratc-of slo,nc crushcr huving consented quanrity as under with capital

l']:lH:ry-JT.p.t Schedule. ll) Rs. 5E.20.lakhs. Further any changc /'enha;cemqrt in produdtion

f!1,111lf-tncess ,raw materials shnll have to be intimated to tlrsBoard-and unit holder has to ippty nesir
IOr lne samc.

FCt'
Consrrnl Ortlcr

S No. Prod ucts/BY- Protl u ct.s
Namt:

Maxiuturr
Quantltv

l"init

I Stonr Aggrcgalr:s r.ld000 &l'l'/annum

_1
'l"he emissions or dischargc -ol' cnvirontncnlirl pollut&ll$ li'om the unit shull not exceed the rcleyantpyam{tws and tlre standards tbr the said industy',opcration o. proieis ipiciliiri'un,iir i6iiJUve-sdfi;d;,H
ofthe Environmenr (prorcction) Rutes,l986 as ar"ndniied'iiom-ii,i,* toiim."
'l'ho unit holder shall contply rvi& the National Arnbicnt Air Quality Starrdards as per Ep Act lgg6 {referrule 3(38).
'['hc unit lrolder shail comply with the Noisc Pollution (llcsulation and Conrrol)
nraintain noise level srandirrds te-ss rharr 75 db(A) drninf,1,, ii;;dii0 iiiAi
is rcckoned in bcrwccn 6iun ro ropnr an<t nighitiine ii.fopiiirJ'iii,,i.'-
The unit holder shall comply with the waler (Prevr:ntion anrJ Control of Pollution) Act l9?4 and comply tothe fol lowing paramsters

a. Daily qua.ntiry $l'w&ter consurnption the unit shall not exc$cd frorn 05 KLD.

b' The unit holdu shall take ildequ.atc safc guard* for the heatm{:nt. of sewerase wster by way ofprovidingseptic / soakage pit and its llircharge rfiell ionio* i" irii roir"*ing siandarfli 
'-'-'

'fhe u.nit holder shall insrall comprchcnsive
emlssrons wrthin thc lirnits presciibed under

4.

5.

6.

Rules 2000 ai anrended tn
rluring night tirne, Daytinre

the quality of

I

Ila rrnretcrs for

l'otnl Solids

Conc. in

t00

6-9

at 37 30

7

v ,V

to,aqhieve
(EP AcQ.
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A. nrcntatioil Pollution Conlrol

lr

c, Courtructiott oI rnetalled roatls rvithin the prcrnisc's'

lhclirrinrnentusl c0ntan
ol wind hreakin u'all

and oI the rvithin the

lonvc three theofa
SPI\TI

[Tlre su*pondcd paflieulate
melers frortt any proces$c$

600 pgms pcr cubic nrcter I

mattcr to b* tn.rusured betveen three rnpters ond

equipment ol a stone sru$hing unit shall not

fi'orn-n controllteJ isotated as rvell as lront a unit
i

I'I'ILrld bc less

Arltl itional l'ara rntttrsC.

u.rt emitti
encloscd

like.inrv / rnller crushms,, $crcensr$ / classifiers shall bsdtheAna.

b. belts shall be interlockcd with the

"l'he water shall be intcrlocked rvith thec,

d, Annual hedth suney ol'lhc rvorkers permanently employed hy the unit holder shall

Rog,ular wg1,ur $Fr&y shnll be cflrriud ttut at all dust emitting points, bounrltuies and

be conducted,

on road.

8.

9,

IO,

I l.

The unit shall not discharge any fugitivc cmissiom from thc unit beyond the permisslble limits.

The unit holder shall abide by the direcrlons of thc Committce whlch rvill be issued tiom time t0 time. Any

i;ffildffit/ilofti,il;na,isgi.siion oi rhe slarutory enacrmcnls of pollution ionrql *gt$ 9J the unit shall

iiiil,ii|iiiclilcauie to fio3[ilfi1ir;-ri"tuioilh iont'or,rity with rolcvant $sction of Air. Water Acts and

Environrnsnl Froteflion Act in fnree'

'l"ho consent grnnted shull he uiltier survsillance munitoring ot J & K Potlution Control C0mmittee.

l'lre unir holdcr shatl havc to get thc sanrplcs of cmissionsiefflucttts analyzed tlrom the laboratory 9!l*\plt ii jiu,iirt"it.* appr**i W j&( pct io jil;il;k thc sticacy of Pollurion conrol Devjces (PCDs)

instslled in the unit.

12' No raw mstsriels shall be extractsd or purcharcd I u*ed l'rrought hom river one knup$tr$am sndone km

tl$mdownsrre* ii'riiili.*o'iiiiaiil iiii6-tli,i-itilctdi* aito affy either govornment inftastructurs/omes'

13. The unit holder shrll carry the stoile aggregates /sund in covered trucksll'ippsm'

t4, SnecitisSsllllawL
a) 'lhc unit holder has to devclop three rows of thick grccn bclt along the periphrrry of the unit. This grten helt

must include n row of odcquate number ofevcr
b) The unit l:oldgr shall use autlrorizecl source ol'

any water Body Necessary rto obicction

obtoineti from concerned Chief Enginecr .

c) 'l'he unit holder has to instell

crushing Point arrd othcr allied

rce species having goocl canoPY'

thrl wustc woter is not diseiurged in to

wirh of ground woter shull be

fiystem interlockcd with the

the and tn no case the st0nc crusher operate

Itvgnuq geo rclbrences as

nrontlrs,

without lunctioning of watcr sprinkling

d) This consrsnt is issued with eondition that

per

e) The
Rule t0 0f s0 60 dt: 23-2'2031 to he

unit shall be allowed to operate only d

of cmission on six months basis.
condition olThis consent is issued strbject to

telcrcop ic chutes at the cnd of oon'vcyer bclls to nriti

corrrplaint thg stone crusher slrall he closcd. Being projecr speeific th

unit afrer comPletiott ol'prtrject wotk

fha lnd*tr-t tort rtpSly lor fiowwlrf'tpmtion of {nrumt on

FagtXv

0

thr:,!'itd lvt{ll,llio6rrtrtr'nir'rr dixcl/1'

monitoring reltort

Mea$urcs

i.tr a period of six
'shall 

subrnit self

lrsss lllbelt

tl.

91



lY h *ase of vittlstion of abuve mtnrioned conditlons or any public complninr rho conssnt shall be withdrawn und
unit holder shall shift the unit to anothcr suitabl* site at tris own rtsk uira *pr"riUiff ry, 

- *

l6' 'fhe above conditions shall be enlbrcecl inrer-ulin under thc provision of thc water (prevention and Control ofPollution) Act Ig?4, Air (prevention nnd Conrrol ot.polluiion) Acr lgsl sncl linvironmcnt (Frotection) Acl
I 986,

+ 'l'his consent is lllT_*]ly,ilonnrcntal,angle rrnd rhe corrrrninee shall ner be responsible for any
partncrship etc of the unit.ulnirn, $uunter

Ashrtk

Assn Env. lingiucer

Copy to rhe :

l, Rcgional Dimctor pCC Jammu for infornation.
2' Diiwtor Oeology Minlng Jsrnrnu tbr information & ensurc rompliance undor HIA Notifiontlon & gp AoL
3. Oenerfll Maneger DIC Jammu fur information.
4' n'O PCC Jammu North ftr infornration & ensure compliance of the cnndhionn of the conssnt.
S. P.A 10 Ch{inxen J&K pCC for tlre inlbrnution ol.Chairrnol
6' 

lul{- shree Btrltji Engieons Limitetl MCJ Park Ji'nns Arin lsuikJing wure }-tousr Nchru Mtrrkcr Jnrnmu t'or
information .

7. Of{ice filc

v3
(K'R",,h'sgd\ostry

Ivlember Secret{ryw?,

l'ire

*unv.cpcb. nrc.rn

thc Wutcr Control pl
r\trAsl

"Thl* ir fomlr$trr

IhE ,hdr.itt! tan .)Wtr /ur lilrinotal,lirrrlntrtn

liom thc

hy JlsIr(lB'l

uf ('uh.tttl rrl l/,r.trr, r,r.rr.;&rtt.trr7lr.4i{. n tlntil1

gIATE

Pa6el
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511U24.2:28 PM Gmall - Fwd: Pre-monroon data.

Dlrector ProJacts J$CL <dlrsctorprojectsJscl@gmall.com>ts-:it3rnfrif

f:wd: Pre-monsoon data.
1 nru;sage

Chlef Executlve Offic.er J$G-L <ceo-jammu$martcity@k.gov.in> Fri, Sep 6, ZOZ4 at 11 :13 AM
Reply-To: Ch ief Executive Offi cer JSC L <ceo-jamm u'smbrtlity@k, gov. in>
To: directorprojects iscl <directorprojects.jscl@gmail.com>, dr lanvier2Ot2 <dr.tanveer2022@gmail.com>

[ -om ; m$mbersecretaryj kspcb@g mail.com
i o: ceo@ammu$martcig.in, "Chief Executive Officer JSCL, <ceo-
jam musmartcig@k. gov. i n>
Cc: pjkspcb@gmail.conr
$ent Thursday, Septembe r 8,2024 4:10:41 pM
$ubject; Pre-monsoon data.

$r,,
,k:E$e see attachment regarding subject for information.

with regards

Regards

/\LEO
JSCL

. _1 ph1'eico-chemlcal statuE of river tawl pro mansoon00l.pdf" 1442K
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(
Jarnmu & Kashmir pollution Control CommitteParivesh Bharvan, cradni, Transport Nagar, Narwar, Jammu-Ig0006Analysir Report ftVater Laboratory)

Physico-chemical status of River Trrvi (pre-Monsoon)

S.No. Pammeters
Ilridge (3rd Bridge)
Ilelon''Ian,i ISelicharna ncar "l

Ilriclge

t lVeather

Iietlveen
Ilridge

(.'lear CIear

Standard permissitrle its[.inrits per
BCPC ofClassificntion strea Ins for B('hss of R tl,crs

1 T Clear
2<) 29

3. 26t brorrnI,i brown bron'n4.
Colour
0dour tjnplcasant Unpleasant

:t. l)issolved

I'nplca.sant

s.5 6.2

6.

6.t

H fl.l8 8.46

>5.0 mSt

7 Contl 8.40
t76 6.5-tt.5

t928. lliological
Demand

9.

r.8

0.038

<3.0 mg/l

21.0 36

2.{t

0.33 0.04

l.

188

4.1

Cencral llaramcteru
Nirrite-I{

42)
T
l'otal Dissolr.ed
Solids

I09 r02 tt2
3. ('he mical

Demand
20 t2

4. Ammonical-N

9,3

0.94 0.,16 0.4r5. Phosphate-P 0.127
0.055

6. 1'otal Alkalinitl,' 20{}

0.06

t60 r80
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-

t

.ltt l( lroll u tion ('orr I rrrl ('o llr nr i t t.cc, .lr lrr rrr u.
Parivesh Bhawan, Gladni, Transport Nagar, Narwal Jammn

AntttientAirQrrnlitydntnntill.A.ftlslndiumpr0,nro[$0oll ncnr't'll['sitc*.e.ffronrApril 201dt$Junel0t4

ltlotc; - All the conc'entration arc cxlrressecl in pgiqlr and uirnd*rds lirrrirs ure for 24 hourlv

J
;-e-.

Scienti$t "A"
l/C Air Lab

S.rro Mcrnth PM ru

l00lrr*n3
15

I 2.
April 83 tq.03

2 Ml.v ti.i I
().05

t:.1i6 : . lt'r

J J trrre ri7 t9.78 ll.6 t 2.48

I]
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Month;- June, 2024

J&K Pollution Control Committee, Jammu.

Parivesh Bhawan, Gladni, Transport Nagar, Narwal Jammu
Ambient NgL$e Lqvel M

$"No, Locatisn Zone$ Date of sampling teq in dB{A}

25/A$12024 77.2
,1

Vikranr chowk

Commercial Zone
2rr/a6l202tt 70.8

Make :- Swan lnstrument

Model:- 308

(A)

(B)

(ci

(D)

Remarks

6 hourly a

Vikrrm Chr

;ffi;iiroiil L.reiAt I
wk near Tawi bridge I

Ambient Air Quality $tandards in respect of Noise:.

AREA

CODE

Limits in

DAY TIME TIME

lndustrialarea

Commerciaiarea

Residentialarea

$ilence Zone

75

65

CG

50

7A

tr

4l

4t

. Day time shall mean from 6:00am to 10:00pmr l,'light time shall m6an from 10:00 pm to $:000mr Silence Zone is an area compri$ing not less than 100 nleter$ around hospiEls, educational inslitutions,
cOurts, religiou$ places or any other area which is declared a$ such by the competent authorig

o r l'r lt1
,AU

t/c Nc ise

CATEGORY OF AREAJZONE

L._*i"*_ _
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,';.ln}l I
rft*l\tp

l{r (iov*rntne nt (lf 'f$nrttttr $ttd Kfi$hlnil
l'ollrttion Conl rol ('letntmil,tec

.lunrtttu

Cllr i r: l' lix ecutivs 0 llicur.

"l 
lnrnru tirnart Oitlt l,i,tti,*<',,

Jrmnru

No :- EpcS,{lnJ/3?./ S&}{,'" t& l)atcrl:'1.f02-2CIx1

liutrject :- l)r;r,e ltrpnrcnt ol"J'lrvi llivcrlrrrnl lrt{ect-['roviding o1. I]ascline clnUt

Rcf.:- i) Cli()'stntrt ('it;/10111-?2/,t80?-07 (lt" l'l-0L2422

Sir.
In contpliancc t0 abovc rcfi:rencc lct(cr on thc subjcct. kindly find enclosed

here rvith the required monitored data regwding:

a) ILir,cr 'l"arvi r.vater: quality cluring thc ycar 2021 it1 lwo (02) r*f'erence

luoniroring locations.

o1'

main locatiorls acro:is Jnnrmu ci1,1'

wt\4'

Yours thithfully,

0v
( )r

Director JanrmuCopy to :

1) The Member Secrctary, JKIICC, Jammu for lnf.
2) P,/{ to the Ch*irperson, JKPCC;, Jammu for the lnf, of Chairpcrron
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I
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Jarruary-1022 77.5 79.0 ?8,S

Notst- n0lsB

5y5t{rm stt,

a
l.t,,lt.{

QS!n{orro'
Hoad Lphs \
PCc-rsmmu

ffiilt*

PAY TIMP NIffHTTTMI
75 dB (A)

63*-65!.l.*d*-r

70 dB {A}i
dB (A}

55 dB {AI 45 rl0 (Ali

50 dB (Atf, $llencc Area 40 dB (A)1
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Picture shawing lnterceptor Drain On Left Bonk

Picture showing lnterceptor Drain On Right gank

Plcture showing lnterceptor Drain On Right Bank

,."Si",,*!i
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A

Clut-

JAMMU & KASHMIR pollurtoN coNTRor conaurrrrCParivesh Bhawan,Gladni,Transport Nagar,Narwal Jammu-lgod6

Report NO
Dated:linformat

Field Observation:

t

Core Pa rameters
pH

General rameters:

'1. q

Nilrire.il'

L

Ammonicat

-N

ZL

tn 1,

staiion 
..-

code
of the

Water body
Name of the
water body

Location

2lq- &in* -Ti.r" s/<a:
Ul-ttq pe+t
MzMA

Pt-7-zg /o,'3o

Frequency
Of Monitoring

Use of water in
D/s

Human Activities Use based class Polluting
),

Visible Effluenr

N b \/'m, A/o

weather Depth of
stream(m)

Floating
Matter

I cotow Odour Water
Tgmperature
(QCl,,

I

I

Dissolved '

Oxygen
(D-o)

{o - loo ,^n lu ffi CI/",J*,
Conductivity BOD

(

Turbidity P-

Akalinity
Total
Alkalinity
as CaCo3

Chloride
I coo Hardness

as CaCoB

Calcium as
CaCO3

6Z Sol l\6 8DL 6DL
--lo6

mas
Magnesiu

CaCO3

Sulphate Calcium
as Ca++

Magnesium
asMg++

Sodium TDS Potassiu n

ltl
egncentratior s are ernra<<ar{

kz. Ll 3,1o 10-o Bti '(,oB )q
8D L: ,,3

Analyst Analyst & l/C water lab '. ,) llcadtabelPsO,

I

8Du- rbb

Drii *t
&^Lu- a

/8 I

--lzo
Ortho i

Phospha(r 1,, J
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JAMMU & KASHMIR POTLUTION CONTROT COMMITTEE
Parivesh thawan,Gladni,Transport Nagar,Narwal Jammu-lgOOO6

Report NO
oated:.

Station
code

Type of the
Water body water

location Sample Date Time

27Qz R^'rrt- Ia,ut , 2V-72? IZ,@.N

Frequency
Of Monitoring

Use of water in
ols

Human Activities Use based ctass Msible Effluent
discharge

N

weather

)

Depth of
stream(m)

Floating
Matter

Colour

t)

Odour

Nw,t^

Water
Temperature
(0c)

A/7nA_

Dissotved

Oxygen
(D.o)

Clr^- So - lwo^ \u W 0d",r,luA tpT

Field Observation

Core Parameters

General parameters:

't. v

Nitrite_N

L

Ammonical

-N

2\. o

pH Conductivity BOD Nitrate-N

I bDu B)
Turbidity P.

Akalinity
I 

Total
Alkalinity
as CaCo3

Chloride
coD Total Hardness

as CaCo3

Calcium as
CaCO3

06 {Lr:.t lzo 6DL bDL t/q 86
Magnesiu
ma5
CaCO3

Sulphate Calcium
as Ca+r

Magnesium
asMg++

Sodium TDS Ortho
Phosphate

Potassiu
m

%ol
Sodium

SAR

2g vq,q 5 .Bo 1.L 9o ODL {.3

Analyst Analyst & l/C water tab Headt_abs/pSO

General information:

Name of the

Aa,q- e-4*w
Major Polluting
Sources

'/b*t

15.u [rL
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tlear
Core Para meters

General rameters:

JAMMU & KASHMIR POIIUTION CONTROT COMMITTEE
Parivc:lh Bhawan,Gladni,Transport Nagar,Narwal Jammu_lSOOOG

7.zq

Report NO
Dated:.

5.o

Nitrite_N

Station
code

Type of the
Water body

Name of the
wqter body

tocation Sample Date

)-1rr6 R.r'u - I Orot
$leo-l
$glr'0hano^a

a5 - T*Jo>V l:zo p^

Frequency
Of Monitoring

Use of water in
p/s

Human Activities Use based class

l.,t
fn tfr t

,

,

weather Depth of
stream(m)

Floating
Matter

B

Odour

FtJ\, p N

Water
Temperature
(0c)

Y e.g

Dissotved

Oxygen
(D.o)

So-ltluon \..c StuelJ{
6rd-n'

*, leooo^l LT
t8L

pH Conductivity BOD Nitrate-N

9s I -\,

Turbidity P.

Akalinity
Total
Alkalinity
as CaCo3

Chloride
coD

I 
nmmonica!

l-N
Total tlardness
as CaCo3

Calcium as

CaCO3

I tLl /2.o I I L Vo.o 1-) 0"35 lco 4o
Magnesiu
mas
CaCO3

Sulphate Calcium
as Ca+l

Magnesium
asMg++

Sodium TDS Ortho
Phosphate

Potassiu
m

%ot
Sodium

SAR

3o 2B q.5 loL o oto 35 831 o. t9

Analyst Analyst & t/C water lab HeadLabs/pSO

General

Field

SampleTime

Major Polluting
Sources

Visible Effluent
discharge

exacht 1
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JAMMU & KASHMIR PIoTTUTIoN coNTRoT coMMITTEi
Parivesh Bhawan,Gladni,Transport N.Ear,Narw"f l"r.u_f AidX

28,o

Report NO
Dated:.

Field

C.-1. eor
Core Parameters

General

12o

NJb
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35

il
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code water

of
Water
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Date Ih
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stream(m)
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f
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Oxygen
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pH Conductivity
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-N
I Tota I Hardness
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Calcium as

CaCO3

ADL lz8.s 5o 8Dt 16 76
Magnesiu
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asMg++

Sodium TDS
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Potassiu

m
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